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CORm : •

TOE HON'BLE Ml. JUSTHE V. 3. MaLIMATO , CHAlRM/iN
THE HCN'BLE m. S. R. /PIGE, ME/VBER (a)

Dharam Vir Dhir,
Manager (C ivil) , RITES,
27, Barakhamba Road, New Delhi.
R/0 22-G/a-IB , DDa'̂ LIG Flats ,
Paschim Vihar, New Delhi-63, ... Petitioner

By Advocate Shri R. K. Kamal

Versus

Shri Masih-Uz-Zaman,
General Manager,
Northern Railway,
Baroda House, New Delhi. ... Respondent

By i2^v(^ate Shri B. K. Aggarwal

ORDER (ORAL)

Hon*ble Mc, Justice V. S. Mai imath -

The respondents appear to have complied with the

jlodgment of the Tribunal which would lead us to drqp

these proceedings. The learned counsel for the

petitioner, however, is right in pointing out that if

there is any error in calculations , the petitioner

would bring the same to the notice of 'toe, respondents,

If that is done, it is obvious that the respondents

shall examine the same and make necessary corrections

and take further actic*i consistent with' the same.

Subject to this reservation, these proceedings are

dropped.

/as/

( S.'r. Adige ) .( V, S. Mai imath )
Member (a) Chairman


